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‘Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

-

O.A.No. 9g5/89, . Date of Decision : \D b ‘.qq\
w=FerAr NG -~ ' :
K.Ramanadham - Petitioner.
Shri K.Ananth Rao ' Advocate for the
petitioner (s) ‘

Versus |
The Director of Postal Services; Respondent.
Northern Region, Hyderabad-1 & ¢ others
Shri N.Bhaskara Rao, Advocate for the
Addl. CGsC Respondent (§)

|

CORAM :

THE HON’BLE MR. J.Narasimha Murthy # Member(Judl)

THE HON'BLE MR. R.Balasubramanian : Member{Admn)

I /

s

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgment ? Y@
4. Whether it needs to be circulated to other Benches of the Tribunal ? |

5. Remarks of Vice Chairman on columns 1, 2, 4 . : :
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH.
AT HYDERABAD.

0.A.N0,985/89, Date of Judgment L0 & \941.
K.Ramanadham .+ Applicant
Vs.

. 1. The Director of

Postal Services,
Northern Region,
Hyderabad-1l. ’

2. The Superintendent,
Postal Stores Depot,
Charminar,
Hyderabad.

3. Shri R.Subramanyan,
S/o Not known, -
Asst. Director (Admwn),
C/o the Chief ‘
Postmaster-General,
Hyderabad, : ++ Respondents

Counsel for the Applicant : Shri K.Ananth Rao

Counsel for the Resp0ndent$: Shri N.Bhaskara Rao,
: Addl. cGscC

CORAM:

Hon'ble Shri J.Narasimha Murthy : Member(Judl)

‘Hon'ble Shri R;Balasubramanian’ : Member(Admn5

I Judgment as per Hon'ble Shri
‘ Member{Admn)

This application has been

nadham under section 19 of the

‘Act, 1985 against the Director

R.Balasubramanian,

]

"filed by Shri K.Rama-
Administrative Tribunals

of Postal Sefvicesh

Northern Region, Hyderabad-l and 2 others.

2. The applicant who joined as a Clerk in the Postal
Department in the year 1966 had)after promotions
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in due course)risen to the position of Inspector of Post
Officesn(Unifogms), Postal Stores Debot, Hydefabad at' the
relevant fime. He was placed under suspension in the year
1985 alongwith one Shri K;V.Ramané, Clerk of Secunderabéd
Head Office. The respondents had filed a police case
and a case had be?n gegisteréd'by the Abids_Police Station

qwho,-after investigation, have handed over the caée to the
Central Crime siation, Hydefahad. While so, the Fesp0néents-
initiated departmental'action also against the applicant
and an Inquiry Officerlwas appoihted, The applicant asked

. for several documents and cut of the 174 éocuments'he asked
for, the Inquiry'officéf could not give him 34 documents.
Moreover, as the departméntal'enquiry was progressing
several S%Qgg&girqrs weré made by the poli&e in connection .
with the criminal case,ané Jt is étated'that a‘nﬁmber of

' persons who did not figure as delinquent officers in the
departmental enquir&laﬁd had been examined as witnesses

in the departmental enquiry have subsequently been arrested

by the police in the criminal case. The applicant apprehend

that the departmental proceedings could advérsely af%ect
the criminal case pending with the Crime Branch. The
applicant has represented to the réspondents to étOp the
departmentél enquiry till the disposal of the criminal case,
But the respondents had vide their impugned 1¢tter
dateé 30.11.89 rgjected-his request stating that as per the
amended Rule 80 of P&T Manual Vol,III and after deletion of
Rule.81 ibid and also as per the instfuctions available
C\éé// on the subject the disciplinary proceedings can be continu
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simultaneously with the criminal case, The applicant
prays that the impugned order of 30.11.89 be declared .
illegal and seeks a direction to the respondents to set

aside the departmental enquiry while a criminal case

is pending in a court of law.

3. The brayer is opposed by the respondents who see
nolharm in contihuing the depértmental enquiry side by side
with the .criminal proéeedings by the police. 'it is their
cqntention‘that the applicant would be péovided ample
Opporthities‘tp establish his innocence in the departe

‘

mental enquiry.

4. We have examined'thé case and heard the learned
counsel for the applicant and the respondents, While
admitting the application on 20.12.8% this Bench had

passed an interim order that till the disposal of the

main case the departmental proceedings be suspended.

L]

In April; 1991.the respondents filed an M.A.No.366/91

to ge£ the stay vacated, While disposing of the M.A.

the Bench nad ordered tﬁat the case be put up fqr early
hearing and the case was heard on 25.4.91. It is an
undispu;ed fact that the appliéant alreadg figurés

in a crimihal'caSQIlodged by-the respondents. It has also
not been disputed‘thét.some'of the witnesses already

examined in the departmental enquiry are subsequently

implicated in the criminal c¢ase. Under these circumstan-

" ces the compulsion of the applicant to defend himself

in the departmental enguiry may hamper his interest
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in the criminal case pending with the police. 1In a
somewhat similar case the Bench had already ordered
that'the departmental enguiry be stayed till the outcome
of the criminal case is known. Applying the same logic
and under the circunstances stated by the applicant
we order the respondents not to proceed with the
départmental enguiry till the disposal of the criminal

case pending against the applicant. There is no order

as to costs.

) . —_—,
. { J.Narasimha Murthy ') ( R.Balasubramanian )
) ‘ Member (Judl). . Member(Admn) . \

Registrar(Jﬂ%higl
Dated ‘ |

\ o™ Tawe | alerd

To :
l. The Director of Postal services,
Ckgb Northern Region, Hyderabad-2,

/
" 2. The Superintendent, Postal stores Deptt,
) Charminar, Hyderabad. )

3. One copy to Mr.K.Anantha Rao, advocate,
16-2-705/1/13, New Malakket, Near Rice Mills, Opp:iPunjab
National Bank, Hyderabad.

4, One copy to Mr.N.Bhaskar Rao, Addl .CGSC.CAT .Hyd.Bench.,

5. One copy to Hon'ble Mr.R.Balasubramanian; Member (A)CAT.Hyd.
6. One copy to Hon'ble Mr.J.Narasimha Murty : Member (J)CAT,‘yd.
7. Ond spare COpPYe.
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CGHECKED BY APPROVED 3Y
IN THE CENTRAL ADMINISTRATIVE TRIBUHAL
HYDBRRBABD BENCH:HYDERABAD

THE HON'BLZI MR.B{LN,JAYASIMHA: V.C.
*ND

THE HON'BLE MR.D{SURYA RAQ: M(J)
AWD . P
THE HON'BL. MR,J,NARASIMHA MURTHY:M{J)

THE HON'BLE MR, R.BALASUBRAMANIANEM (A)

paTEDp: \C & Go1991,

ORDER~/ JUDGMENT,
M.Ja./R.a(,"'C./A. Ho.

AR
T, &bl WP No .

0.4, No. C,\c{ Y ) %C)

Admitged and Interim directidns -
issued. . '

Allowgd. .
—

Disposed of with direction,
Dismisged.

Dismis$ed as withdrawn,
Dismisged for default,

M.A, Orflered/Rejected.

No order as to costs.
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